
17' W'III~n Answ~r' MAY 17, ~98S WrlttlJ" A"swI,a 17& 

cessional import duly with export 
obJiaation. 

(iv) With effect form 1st January, 
1984 rates of CCS have been 
revised upwards ror many cate-
lories of textile items. 

v) Entitlement under REP licel ces 
for import of essential inputs 
is permitted. Esse-ot ial inputs 
are also permitted to be 
imported und er t be Advance 
Licensing Schem e for export 
product ion. 

(vi) Government has been sponsor-
ina ar.d funding promo~ h.)nal 
activities such as Buyer-Seller-
Meets/Participation in Fairs/ 
Exhibitions. 

Cotton Testing Laboratories 

7121. SHRI AMARSINH RATHWA: 
WiJJ the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) the details of the cotton testi.lg 
Jaboratories functioning in the country, 
tbeir location and functions; 

(b) how far these have been helpful 
in regard to the cultivation of cotton; 

(c) whether there is any proposal 
under the consideration of Government 
to set up more cotton testing laborato· 
ries in the country; and 

(d) if 80, tbe details thereof? 

THB MINISTBR OF STATB OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (a) The main 
cottOQ testina laboratory is s:tuated at 
~tton Technological Research Labo-
ratory (CTRL), Bombay. CTRL has 12 
relional unIts having fibre testing 
facilities at various ,Agricultural Univer-
sitici. Tbe units are located at Hissar, 
Luclbiana, SrigaDllana,ar, Surat, Indore, 
NatpUr, Nanded, Akola, Rahuri, Guntur, 
Dbarwad, and Colmbatore. The main 

functions of thes., are to actively parti. 
cipate in improvement of cotton produc-
tion and quality by evaluating rhe 
qualitv of new strains evolved by Agri-
cultural scientists and giving them 
necessary t(chnological guidance. 

Apart from the above, CICR NagJ)Ur 
has cotton testing faciHties at its regio-
na) stations at Coimbatore. 

(b) The development of new strains 
of coHon is based on apart from agri. 
cultural, consideration, fibre and spinning 
tests carried out by CTR L and new 
st rains are releas('d after qualifying 
norms/criteria laid down for such pur-
pose. Hence these cotton testing 
centres are extremely useful and essen-
tial in cotton development work. As 
a result, the prescnt production of 
cotton has crossed 80 \akhs bales. 
Quality has improved substantially. 
India is the second largest producer of 
extra long staple cottons in the cottons 
in the world (next to Egypt). Release 
of Slip erior cottons like Suvin, Sujata, 
Varnlxmi, Hybrid 4, MCU 5, etc. were 
done due to close coordination b'!tween 
CTRL and Agricultural scientists under 
A'CCIP. 

(c) and (d). There is nl') such pr(\-
posal at present. But CTRL has pI ans 
for eXf)en~jol1 and m 1derni~1tio'1 of its 
existing faciliti es at regional units. 

Time Limit for Issuing of F ire Insurance 
Policy After Payment of Premia 

7122. SHRI RAM SAMUJHAWAN 
Will the Minister llf FINANCB be 
pleased to state : 

(a) whether there exists any time 
limit within which the Oriental Insu· 
rance Company Limit ed, New Delhi, is 
required to issue a formal Fire Insurance 
Policy after the pavment of premia; jf 
so, the details therefor; 

(b) if not the reaSODS therefor; 

(e) whether the Oriential Insurance 
. Company Limited Branch Office 21143, 
United India Life Bulldi'ng. Conn.upt 



,,, Wr.ltte• .lfn11wer• VAI~A'KHA. 27 • 1907 (SA Jr A) .,. 
Plac-. N.:.w Delhi takes mOI'e than 
llvo moatbs tq isauc sueh a p~.>licy; 

I 
_,.(d) if so. tho reasons for taking such 
a a iaordi IKit.ol.Y long .time; 

(o) tho Dumber of cases in which 
fire and riot i .• surancc covers were 
teDdcred at the above Branch Office in 
the later half or November. 1984 and 
insurance policies ln rcspeat of which 
have not so -f'a.r been issued; and 

(f) the -Wtepe b;s Ministry propose to 
tak·.:-'to g:t tna!tc:rs expedited and Juy 
down a lime-limit in such casc.:s ? . _ .. , 

7HE - MINJSTB R OF STATE IN 
THE .MINlSTR Y OF FINANCE 
(SHRI JANAROHANA POOJARY) : 
(a) and (1;)). Altholl&h no time lill'lit 
has been prncrib\;d for issue of an 
in•uraoce policy by the insurance com-
p;mics. they are cxpccled to do so 
imm.:diat.-ty oftcr accept;ance of prop~sal 
tmd collec;tioa of related p;·cmium. 
Pending issue of pnlicy. a provisional 
cover note is issued to the insured. 
Hnwever. C:lscs do ariM" where the dcs-
cr.ption of rf!"k is found incorrect/in-
complete and/nr the premium is inade-
quate; these deficiencies delay issue of 
tbs:: insurance pJ I ici cs. 

(c) and (d}. No, Sir. However, 
issue of policy may get delayed at 

tirnes 0.1 account of roasons referred to 
"Bbovu. 

(c) S7 propoa:~.J:. for fire and riot 
insuranca were received daring second 
half of November. 1984. • In no care 
tbe insuraace policy remains to be 
issued. 

(f) Casea of in01·dinate delays. if 
any. in iuue of policy elc. are brought 
to the notice of tbo OIC/Company con-
ceraecl for remedial action. lnsuraDce 
Cumpanio8 havo been asked to pay 
great~ aU•ntioa towards costomor 
aatisfae&ion and expeditious iuue of 
policy docemeot '· 

Iss ... of Oea.at.res by Lohla M•chlnes 
71::1!!3. SHill RA.M1SAMU.JHAWAN : 

Will the Minist'--r of PIN A NCB b' 
Pleased to state : 

(a) whether tbc 
Kanpur has been 
debentures; 

Lollia Mac:llille• la.td •• 
•utbor.sed -' *- t-..._ 

, - -• 'I' f;i!At 
'·r -~? 

(b) if so, the amount a•bol'ia.. •• 
be raised and the number of dllbcnt--
to be issued; -1t 

.•' -. :I 

(c) whether the issae of debeahlree 
is restricted to their Issue to the afll,. 
ting dcb:mture·holders only; if so. ·tlae 
manner in which these will bo aUottcd 
them; and -. r 

·. _. c ,,, 
(d) the reasons for not -throwias 

open the i"sue to the putiltc o.oct restrlet-
ing it to pl'evious debeature • hoklenl 
only ? "' : •frOI!I 

i - -~ ,.,.., 

THB MINISTER OP STATB tNTIIJ! 
MINISTRY OF FINANCE' ·i ($HIU 
JANARDHANA POOJARY): (a)' to (d). 
M/s Lohia Machines Ltd. Kanpur have 
applied to the Controller of C!apita1 
I~sue11 for permission to lnue 1 3. 5"/. 
secured. redeemable partially convertible 
8,00. 000 debentures of tho •ce value 
of Rs. 125/-eech totafDnz Its. 10 crores 
for car.h at par on right basis to cxistin• 
equity sharc:-boldcrs of the co-ny. 
The debenlure issao on ript basis is 
proposed to be made in accOI'dance with 
the resolution pas11ed by &be sbarcboldcrs 
at an C'J(traordio~ary general meetln• of 
the cc-mpany. The company baa 110 far 
not been authorised to raise these dobea• 
tun:s. 

Committee on Stock Ezell•••• 
Ref01'1118 ·v 

7 I 2 4. SHRI RAM SAMUntAWAN : 
Will the Minister of PIN'ANCB be 
pleased to state : 

(a) whether Government llavo since 
received tb;:: first t;nd .acond parts of 
tho Rcp~.>rt of Lhc Committe~~ on lltock 
Ex.chan•e Reforma hcadc• by the former 
UTI Cbairmao Sari G.S. P•a.l; 

(b) if so,. t... breed ot~tliaes of 
the recommendations made tbcrcia; 
and 

(c) the 
thereto? 

1- ·11 ·¥it 
reactioa of Qevcrnmwt 




